an=

Title: Introduction of the Renewable Energy (Promotion and Compulsory Use) Bill, 2014.
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HON. CHAIRPERSON: The guestion is:
"That leave be granted to introduce a Bill to provide for the promotion and greater exploitation of renewable energy available from
sources like solar heat, wind, biogas, urban waste, tides, waves and geothermal sources by making its use compulsory by certain
establishments and households in order to reduce the over dependence on fossil fuels for energy needs resulting in global warming,

noxious emissions and ecological and climatological imbalances and to protect the environment and for the establishment of a Board for
the purpose and for matters connected therewith or incidental thereto.”

The motion was adopted.

Qﬁmﬁamm:m,ﬂﬂﬁamgzwﬁﬂ**mé]



